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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,JAIPUR BENCH ‘/L/
JAIPUR,: i
0.A. No.915/92 Daée of order 15L10.92
Mahavir Prasad &0Ors, cone Applican?{
Us,
Union of India &0rs. cos Respondenﬁs.
Mr.,5.K.Jain .+.Counsel Por the applicant.

None present for the respondentss

CORAM
HONARBLE MR, JUSTICE DgL,MEHTA,UICE—EHAiRMANQ
HONABLE MR,B.B.MAHAJAN,ADMINISTRATIUEjNEFBER‘

PER MON'BLE.B.8.MAHAJAN, ‘

Mahavir Prasad & Ors.have filed this 0.A.for

guashing the order of their retrenchment and dirscting

the respondents to absorb them on the lines of the

orders issuesd in the case of Mobile Booking Clerks

on 17.12.91. As per Facts stated inm the OA,the applicants
vere appointed as Mobile Ticket Collectorsson 30.6.83,
Fearing their termination in tns year 1984; the Western
Railway Employees Union,filed a writ petitﬁsn before the

Rajasthan High Court Jaipur Bench and the same was

dismissed on 24.1.85 an the grourd that the petitioner

Unicn cannot espouse the cause of 14 persgns who uwere not

members of the Union. The applicant filed an O.A.before
the Tribumal titled Suresh Chandar Vs.U.d.I.as G.A.

Ng.91/88. The same was dismissed by the Tribunal on

24.10.88 on the ground of delay. The applicants have

noﬁ filed this applicaticn on the plea that the Railuays ‘

e
had engaged volunteers/fobile SBooking Clérks QQ@@ﬁ§i§%Zé
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terms and conditions as of the petitiocners ahd the
) !

Calcutta Bench of the Tribunal in its order éated
26.3.86 Samir Kumar Mukherjee & Ors. Us.Gen%ral
Manager; Fastern Railway & Ors,held that thg Volunteer
Ticket Collects should be treated as Temporiry Employses
and also entitled for other benefits. ;
2 We have heard the counsel for the applicant.

Since the application on thes same point about guashing

the order of termination had sarlier been dismissed

by the Tribumal on 24,10,88, that decisicn dPuld
operate as res-judicata and no fresh applicékion
B
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. . . . | ,
on the same point can now be entertained. Orce the

retrenchment of the apnlicants in the Year ﬁb84 is
|
treated as final no ground survives for regdiarising
their services particularly after a lapse oéimore
|
than 8 Years. The orders of the Railuay Boaﬁ% dated
|

! .
17.12.91, Annexure :A-2 apply to the Mobile Booking
|
: !
Clerks and not to posts of Mobils Ticket Colllectors

\

which the applicants were e=ss holding. Theﬁplea

|

for asking the Railway Board to prepsare a sﬂmilar
]

scheme in the case of applicants does nat aﬁise as

the applicants had ceased th be in the employment of
the respondents Since 1984, The applicants fiad also
moved the Hon'ble Supreme Court by & Writ Pétition

under Article 32 of the Constitution of India. .
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The learned counsel for the applicant has shown a capy

i

of the order of the Hon'ble-Supreme Court dated 14.9,92
which reads as under :

"In view of the recent decision in Piara
Singh's case (JT 1992 (5) SC 179) the learned counsel
for the petitioners wants to withdrauw this petition
stating that the petitioners would approacn the
appropriate forum for the reliefs claimed in this
writ petition, The writ petition is dismissed as
withdraun. '

The case of Piara Singh does not apply in the facts
and circumstances of this case as tha applicants nhad
ceased to ("bethe employee of respondents since 1584,
Therefore,the benefit of Piara Singh's case cannot
59 extended to the applicants . The application is
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accordingly dismissed in limine,

ﬂ\’ #Wr\/ ‘\” ]
(3.B.Maha jam) 7/ = lehta)
Member (Bdm.) Vice-Chairman,




